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QR D EFR (ORAL)
(Hen'ble Nr. Justice V. S. Malimath, Chaiman) :

We gre satis_f ied that the judoment of the Tribunal
has since been cémpliéd with; A separate cgdre far the
staff transferred from the Directorate of Technical

. te the since
Educationz Education Department. has/been prepared,

The case of the cemplainants en the basis of the same
has alseo beefn considered énd premotiens alse accorded
to them. Learped counsel for the complainants, hewsver,
submits that this cannet be regarded as due cempi ilance,
as retrespective effact has not been given to the
creatien of a separate cadre, directed to be made in
pursuame of the judgment of the Tribunal. We do not
fird any positive direction in the Judgment ef the
Trzbuna]/ta create a separate cadre. with ratrmpect ive
of ect,’fhough in para 6 of the judgmeat, it is observed
that the erder of August, 1936 siz/ould be implemernted
for creating a separate cad_i:e’ there is no directien

that such a cadre should be created with reference to

\\/ any retrespective date. The order of August, 1986 alse
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dees net in terms say thst a separate cadre should be
cregted with reference te any particular date. 1In these
Circumstarces, we will not be justified in taking the
view that the respendents have centuﬁzcieusly vielaﬁed
the erder of the Tribunsl by their not giving retres-

pective effect to the creatien ef a separate cadre for

the staff transferred frem the Directorate of Technical

Education te the EducationDepartment. Though, there

is some delay, the same has been explained and apelogy
has been tendered. We accept the explanatien énd aﬁpl@gy
and drep these preceedings. The rule is,accerdingly,
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discharged. No costs,
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